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3. Likewise vide Praecipe dated 22.03.20t7 it is intimated that since Civil Suit

No. 185/2017 has been filed in the Court of the Civil Judge, Junior Division,

Vashi, hence seeking permission to withdraw Company Application No.

7612016 in Co. Appeal No. 0U2016

4. As a result the two Company Application Nos. 76120t6 and 7912016 are

dismissed as withdrawn.

5. The Learned Advocate of the Respondent is seeking time to take due

instructions in Company Application Nos. 77120t6 and 7812016 in Co.

Appeal No. 01/2016. Time is granted.

6. From the side of the Petitioner the Learned Representative has stated that

the pleadings are complete, therefore, the matter is to be listed for final

hearing.

7. Let these two Co. Appeals be listed for final hearing on 21.04.2017. Date

is duly communicated to both the sides.

M.K. SHRAWAT.
22.03.2017. MEMBER (JUDTCTAL)
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